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(Plot No.38, Ecotech-III, Toy City, Greater Noida)

VERSUS
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PER: ARCHANA WADHWA

Learned Counsel appearing for the appellant submits that
the appellant intends to avail the benefit of the ‘Sabka Vishwas
(Legacy Dispute Resolution) Scheme, 2019’. He seeks to
withdraw the appeal.

2. No objection by learned Authorised Representative

appearing for revenue.

3. We, accordingly, dismiss the appeal as withdrawn.

(Dictated and pronounced in open court)

Sd/-
(Archana Wadhwa)
Member (Judicial)

Sd/-
(Anil G. Shakkarwar)
Member (Technical)
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